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(iv) G.S.Rs. 1730 and 1731 publish-
ed in Gazette of India dated the
19th July, 1969, together with
an explanatory memorandum.

[Placed in Library. See No. LT 1451/

69).

DEMANDS FOR EXCESS GRANTS
(RAILWAYS). 1967-68.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R.L.
CHATURVEDI ¢ Sir. 1 beg to present a
statement showing Demands for  Excess
Grants in respect of the Budget (Railways)
for 1967-68.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, | have report the
following massage received from the Szere-
tory of Rajya Sabha [—

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in  the Rajya
Sabhi. I am directed to inforin  the
Lok Sabha that the Rajya Sabha, at
its sitting held on the 31st July, 1969,
agreed without any amendment to the
Unlawful Aclivities  (Prevention)
amendment  Bill, 1969, which was
passed by the Lok Sabha at its sining
held on the 23rd July, 1969.*

ELECTION TO COMMITTEE

Central Council for Research in Indian
Medicine und Homoeopathy

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRIB.S.
MUTHY) : | beg to move the following : —

“That in pursuance of pgragraph
1 (B) & (9) of the Ministry of Health,
Family Planning, Works, Housing and
Urban D:velopment (Department of
Health) Resulution No. F.1.3/68- AE,
dated the 22nd May, 1969, the members
of Lok Sabha do proceed 1o elect, in
such manner as the Speaker may direct,
two members from among  themseivos
10 serve as members of the Central
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Council for Reasearch in Inlian Medi-
cine and Homocopathy™,

MR. DEPUTY-SPEAKER The
question is :—
*“That in pursuance of paragraph

1 (8 & 9) of the Ministry of Health,
Family Planning, Works, Housing and
Urban Development (Departmert of
Health) Resolution No. F.1-3/68-AE,
dated the 22nd May, 1969, the mems-
bers of Lok Sabhua do proceed to elect
in such manner as the Speaker may
direct, two members from among
themselve to serve as members of the

Central Council for Rescarch in
Indian Medicine and Homoeopathy™,

The motion was adopted.

13.274 hrs.
Re. QUESTION OF PRIVILEGE

MR. DEPUTY-SPEAKER @ The other
day there was the guestion of privilug: and
I have kept it peadidg...[nterruprion). 1T am
not repeating what 1 said on that  day. 1
asked the Law  Minister to say something
about ir.

SHRI NLK P. SALVE (B:tul) : Would
you give me a minute 7

MR. DEPUTY-SPEAKER : 1 have got
your note and I want 1o save the time of the
House.

SHRI NATH PAl (Rajapur) We
understand your difficuliy and we appreciare
that vou want to Jo maximum  business  in
the very little time  al our  disposal,  But
very often it happens that while the business
is rushed through, the House is left in durk-
ness as lo what is happening.  I7 he wants,
let him take & minute.

SHRI N K.P. SALVE : It is unfortunate
that the matier of privilage should be kept
in the air hanging for such a long time. The
hon. Law Minister has informed me that the
Delhi High Court has dismissed the suit
In limine. So far so good, My privilege
motion no doubt includes the question of
prilvilege against the Delhi High Court but
that is al o against the plantiffs who dragged
us into a court of law. In the plaint they
have made all sorts of allegations, In view
of - what the Delhl High Court has done
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should the House not want to tak= any action
against the Judges, 1 have nothing to say.
I think i1 is a very wisc act on the part of
the Judges of the Declhi  High Court;
they have averted what might have been a
very ugly situation, It should be allowed to
rest and on the other question the
House should be allowed . (Interruptions)

MR. DEPUTY-SPEAKER : Lct us
hear tae Law Minister. What you say is a
scparate question.  There are two questions
involved in the notice you have given,
About the persons who have taken the matter
1o the court, that is u scparale guestion. But
has the Court entertained that  petition 71
shall ask the Law Minisier to speak on that,

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA
MENON) :  On that day 1 said that  the
fact of issue of summons will not contri-
bute breach of privilege because it was not
a judicial process.  As soon as this matier
came to my notice the  Government made
arrangements o sec  that the Attorney
General brought to the notice of the
court that the matter was covered by article
105 (2). That was donec and the Court
dismisscd the suit in limine.

SHRI NATH PAl : 1 have scen the
notice, This matter does not concern an
individual ; it is the concern of the entire
House.

I am sorry that the Law Minisier has
not very carcfully given his mind to  this
notice, *The above notice was Mixed in
this court on 4th August, 1969."" The letter
Says &

1 am directed to inform you that the
same dale has been cancelled and you
need not put in appearance or file a
written statement on the &th  of
August, 1969."

What he is submitting is  totally  diffc-
rent. And the last sentence is the key sen-
tence, It says :

*“You will, however, be informed of
the date for your appearance if nenes-
sary subscquently.'

So, the matter has not
(Interruptions).

MR. DEPUTY-SPEAKLER :
Order. He
Cour!t order,

been dismissed.

QOrder,
has not read out the High
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SHR1 GOVINDA MENON : What 1
wish to submit is that today, at 10 O*
clock, the A'torney-General pointed out to
the court that under article 105 (2) no such
suit zan be entertained.

SHRI NATH PAI :
have been known
initio.

SHR1 GOVINDA MENON: The
matter comes 1o the notice of the High
Court only now, and thercfore, the High-
Court dismissed or rejected the suit under
Order 7 Rule 11 that is, in limine.

SHRI N. K, P. SALVE :
have done it earlier.

SHRI GOVINDA MENON: Only
when it comes to their notice they could
do it. ([nterrpution)

MR. DEPUTY-SPEAKFR : 1 do not
close it now, Tomorrow, we will take it
up ; not today. For your information, 1
might point out this, He has not read the
text of the order. ([nterruption)

Then this should
to the High Court ab

They could

1 shall give the Members an opportunity
tomorrow,

I may point out one thing.  They have
said :

“We are of the opinion that the pre-
scnt suit is barred by the  provision
of article 105 (21 of the Constitution,
and the plaint is rejected.”

So far as this order is concerncd, the
matter cnds ; but there are other issues aris-
ing out of the privilege notice that he has
given.

AN HON, MEMBER rosc—

MR. DEPUTY-SPEAKER Please
resume your seat, I am not  disposing  of
the other issues. 1 know Shri Madhu

Limaye, Shri Nath Pui, Shri Salve and  Shri
Randhir Singh want to say something, But
it is not today. [ have kept it pending.
We will take it up tomorrow. You write to
me about it.

SHRI MADHU LIMAYE (Mongheyr) :

Please put it on the Order ~ Paper.
(Interruption)
MR. DEPUTY-SPFAKER : It is not

that it will be put on the Order Paper,

you will have to wilte to me that you

want to raise this point. (Interruption)
SHRI N.K.P, SALVE rose__
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MR. DEPUTY-SPEAKER : Order,
order. You are a lawyer. Particularly afier
this order  certain other issues still  remain.
You write to me,

SHR1 §.M. BANERIEE (K npur) :
What about my privilege motion against the
Swatantra ?

MR. DEPUTY-SPEAKER : Now, there
are several privilege questions before me,
I have hardly any tim:. I have not given
my decisions. | have kept them pending,
At the proper tim: they will be brought be-
fore the House.

Today is the last day for the Banking
Companics Bill, What 1 suggest to both
sides is that, If necessary, we may sit a little
longer.

SHRI MADHU LIMAYE : No Guil
lotine, pleasc.

MR. DEPUTY-SPEAKER : I am wvery
reluctant, because these are matters which
are very important. | want to give (full
opportunity. 1 appeal to you, to all the
Membars who have given amendments, or
who would like to press their points, that
they should b: more sclective, to the point,
so that at the final stage, even il we sit a
little longer, those M:2mbors who  have not
tabled amendmznts will also g:t som: oppor-
tunity to made observations,  but today, we
will finish the third reading, ([nterruption)

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : It is impossible, Sir.  How is it
possible 7

MR. DEPUTY-SPCAKER : Unless we
finish, the House will not adjourn today.
This is my ruling.

13.32 hrs.

The Lok Sabha adjourned for Lunch
till a Half Past Fourteen of the Clock

The Lok Sabha re-assembled afier
lunch at Thirty-seven minutes past
Fourteen of the Clock

[SHRI VASUDVAN NAIR in the
Chair]
SHRI S. KUNDU ; Mr, Chairman...

SBHRI A.S. SAIGAL (Bilaspur) : I just
want 10 make one observation, Il you would
permit me only for two minutes.
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MR. CHAIRMAN :  Order, please.

ot Tonite fag (3gas) @ weq waw A
aTE A1F AY aAg ¥ FA & PAA
guT & 1| g 37 fRamdl, 2ea ¥ @A A9}
T ga @i & € guadi § 1 wadAz
ta fasfad i aadla #3& agi 9t 3%
w2ziz 2 fiF agr g3qma gar

SHRI A.S. SAIGAL : I also want to
say the same things in regard to Madhya
Pradesh lloods have caused much loss of the
cultivators. Madhya Pradesh has sulfered

a great loss.  We want that the Govern=
ment should make a statement on this,

MR. CHAIRMAN :
Seth,

MNuow, Shri P.C.

SOME HON,
(Interruptions)

ot 37 AT (Ar@AAT) @ N FEw FT
fas sqaifal Y w17 § zzas ge @
s &1 xa faafas & Aty gedl, o
WIF €z IMF AT O 9, IFix qgt 9
ot Afzsdez ¥ faafed 8§ 3o aradla
w1, 1 aftar fwa, 3z mga Qar
arfgm

MEMBERS rose —

MR CHAIRMAN :
P. C. Sethi  to move for leave 10 introduce
his Bill, Other hon, M:mbers may resume
their scats. [ shall se: what they have to
submit afterwards,

I have called Sh:i

14 40 hrs.
CENTRAL I'XCISUS BILL*

THE MINISTER OF STATI: IN THE
MINISTRY OF FINANCI: (SIIRI P.C.
SETHI) : 1 beg to move for leave Lo intro=
duce a Bill to conselidite am! amend the
law relating to Central duties of excise,

MR. CHAIRMAN :  Mution moved 3

*“That leave be granted wr introduce
a Bill to consolidate and amend the
law relating to Cemiral duties of
excise.”",

*pyblished in Gazette of India Extraordinary, Part II, section 2, dated 4.8.69.



